@PEN COURT -
IN THE CENTHAL AIMINISTRATIY E TRIBUNAL, ALLAHABAD

* *®

Allahgbad ;: lated this )9th day:of August, 1999
Origingl Application No,857 of 1999

district - Grakhpur
GORAM :=-
Hontple Mr, S. Lh'}’al, A M,
_Hontble Mr, SKI Naqvi, Jaid.
Banghi phar [wivedi,
- 5/0 Late shri Demodar Wwivedi
516, Jatepur North, Gorakflpur City,
GOrakhpur.
(Applicant in person)
il o e APPLECIRE
Versus
i union of India through the
secretar{ Ministry of Communication,
Goverment of Indla, New pelhi,

2, The Chief Post Master General U,P, Circle,
Lucknow,

3, TIhe uirector of Postal Services,
Office of the Chief Post Master Genersl U, P,
Circle, Lucknow ,

4, The senior superintendent of FPost Offices,
Gorakhpur Division, @rakhpur,

( e o o .HespondEﬂtS
QR DER (O r all)

By Homple Mr, S. [aval, A.M.
The applicant seeks setting aside of the orders

of promotion and passage of fresh orders treating the
inter vening period after promotio;l as spent on dutly

for all purposes, He also s eeks implementation of

instructions of the Government of India excerpted

in swamy's CCA (CCS) Rules, 2)st Edition of 1995,

Para 3 on Page 216 angf%g. The appli_»cant has filed

a representation/fhe Chief Post Master General, U, P,
Circle annexed as Aﬁnexure..&é in which he has contended

\( that the [irector Postal Services Headquarters, hag




o =i
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not decided the question of arrears to be paid to him
for the period of his notional promotion and, therefore,
pay of the applicant has not pbeen fixed in Higher gcale
GFade-II Cadgre and no arrears have been paid to hinm,

we find that the applicant does not need setting asige
of the or-der of the uirector Postal Services dated :
31=3=1997 granting him notional promotion but seeks
consigeration of this case as per instructions in
CCA(CCs) Rules mentioned above, We, therefore, direct

| that the Chief Post Master General ,I U, P, Circle, Luckﬂoﬁ

shall deciae his representation dated 24-1-1998 which |
J

is annexed as Annexure.5 to the Ojp, if it is furnished to

{
f
a
him with a copy of this order within a period of three
momths,

2, Wwith this opbservation the OA is disposed of in

limine with no or ger as W costs,

S )

Member (J) Member {A)

WDE/




